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N<JfJFICATION. 

No. F-6-36/Seven-1/2011.-ln exercise of powers conferred by clause (iii) of sub-section (2) of Section 258 
read with sub-section (I) of Section 59 of the Oihattisgarh Land Revenue Code. J 959 (No. 20 of 1959), the State 
Government hereby. makes in the following amendment in the Chhattisgarh Land Under Mining Le~s Quarry Leases 
Asses.sement Rules, 1987, namely :- · 

AMENDMENT 

In the said rules.-
For the table attached to Rule 3, the following table shall be substitute4 na~ely :-

4 'TABLE 

S.No. Total area I~ out for any particular Rate of Asse~ment of Land 
mine or quarry .... Revenue per hectare 

(In rupees) 
(l) (2) (3) 

1. 4 hectares and less 1.000 
2. More than 4.hectares and upto 8 l_lectares 2~00 
3. More than 8 hectares and upto 12 hectares 5~000 
4. More than 12 hectares and upto 16 hectares_ 10~000. 
5. More than 16 hectares and upto 20 hectares 15.000 
6. More than 20 hectares and upto 25 hectares , .. 20.000 
7. More than 25 hectares 25~000 

By order and in the name of the Govemor.ofChhattisgarh. 
P. NIHALANL .Deputy Secretary. 
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